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Ms sHREEtt B,TTLDERS ANDrrroH# ?;?l?!^i";3.H, ys MrNtcrpAr" coRpoRArroN ol-BIDPAL AND )TIIERS )

Dated :26-06-2025
tr

shri sanjay Agrawar - senior Arvocate wittt shri Arpit Agrawar _

Advocate for the petitioners.

shri Amit Kumar sharnla - Government Advocate for the state.

Learned Senior counsel appearing for the petitioners submitted that no
prllpose will be served in clemolition of builcring. Appeilate court rrad,

committed an effor in setting aside a well reasoned order of injunction. It is

. 
submitted that distance between two builcrings which were conshucted by
petitioners was found to be lesd, therefore, order for demolition of building
was passed" Petitioners filed civil suit anci also t-rled an applicatio^ for
injunction' Application for injunction was allowed rvhich rvas reversecl by

Issue notice to the responclents on payment of process fee within seven

days, retumabte by week cornmencin gZg.07.Zl)25.

considering aforesaid, order datecl 17.05 .2025 (Annexure-p/10) shall

remain stayed till the next date of hearing.
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